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Indian Energy Exchange, New Delhi
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Record of Proceedings

Learned counsel for SLDC, Odisha submitted that the SLDC, Odisha would
grant No objection for open access in terms of petitioner's last application
dated 29.6.2012. The learned counsel sought adjournment on account of his
commitment in the Hon'ble Supreme Couirt.

2. Learned Counsel for the petitioner submitted that SLDC Odisha be
directed to file the compliance report with regard to grant of open access on
affidavit to which the learned counsel for petitioner of SLDC Odisha sought one
weeks time.

3. Learned counsel for the petitioner further submitted that the dispute
raised in the petition has two parts, namely, denial of open access and



consequential claim for damages for denial of open access. The petitioner
has repeatedly suffered on account of denial of open access. The medium
term open access last granted to the petitioner expired on 31.5.2012 and in the
absence of open access the petitioner plant has completely shut down w.e.f.
1.6.2012. Under the circumstances, the petitioner is pressing for damages
against SLDC Odisha and requested the Commission refer to matter for
arbitration under Section 79 (1) (f) of the Electricity Act, 2003.

4. The Commission directed the learned counsel of SLDC Odisha to take
necessary instruction from the management with regard to the petitioners claim
for damages and make necessary submission in this regard.

5. The petition shall be listed for hearing on 24.7.2012.

By order of the Commission

Sd/-
(T. Rout)
Joint Chief (Law)



